IN THE CL:ElNTE‘tA’L ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

OA. Ne .176/96 : Date of Order: 10.4.96
BETWEEN 3

K, Sambamur thy . Applicant.
AND

1. The Admiral Superintendent,
Naval Deckyard,

Visakhapatnam, .. Respendent,
Ceunsel for the Applicant .o Mr.s.Kishore
Ceunsel for the Regpendent , «+ Mr.N.R.Devraj
CORAM:

HON'BLE SHRI R,RANGARAJAN ; MEMBER (ADMN,)

JUDGEMENT

X As per Hen'ble Shri R,.Rangarajan, Member (Admn.) X

The appl;cant whe was werking as S.K, Gr-I ubder
the respendent applied for the pest of Fereman (Life Raft
Rader Cell) (Tailer) in Naval Deck Yard fof direct recruitment.
This notificatien was issued wayback{ in ) Nevember 1987,

He was infermed by letter Ne.PIR/0123/TSS dated 6.7.88 te

appear fer written examination aleng with certain documents,

The netificatien. issued ti:es; met enclesed as annexure te the OA

2, 'It is stated that he appeared fgr the examinatien
andZig alsc stated that he was selected, but he was net appe i
as Feremin, He was infeimed by Annexuzeiszﬁsged 26,11.90

that theaﬁve?#??f%ost_was net te be filled fér reasons stated

b
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ip the letter., Hewever he wen#on pursuing his case fer

; fénall¥ ,
appeintment as Fereman, He was inferme Zby he impugned
jetter Ne.PRI/0212/TSS/IRRC dated 27,7.95 (A~3) that the
direct recruitment preceedings haé been cancelled keeping

in view the functienal requirements of the yard.

3. Aggrieved by the abeve he has filed this OA fer
setting aside the impugned preceedings dated 27.7.95 (A-3)

" and for a censequential directien te the respendents te recruit
him te the pest eof Fereman (Life Raft Rader Cedl) (Tailer)
in the Naval Deck Yard frem the date the applicant appeared

for the interview and became eligible thereen with all ether

~--ams121 henefits,
4, The applicent was infermed by letter dated Zb.i15v7w-s
(A-2) that the recruitment actien fer filling up'the pest

advertisggs net pursued further fer the reasens stated ﬁﬁf%ﬁal

S

Bﬁt the applicant states that he wengkn appealing te the
cencerned forf%%ﬁgfégzﬁaﬁhim te that pest. But he vas
infermed by the impugned letter dated 27.7.95 that the reply
given en-26,11.90 helds geed and that the filling of that pes
was net considered essential, Frem the abeve it will be seén
that the (Cauge )eof actien arese as fer back 3s 26.11.90 but
the applicant chese te come te ihis Tribunal enly en 23,1,.96
after a lapse eof ever 5% years, Thus it is ebvieus that it
is a very belated applicatien. On that score itself the app

rien is liable te be dismissed,

5. Further the reasens stated fer net pursuing the
advertisement fer the pest ef Fereman has peen fully explain
%@ the letter dated 26.11.90. A perusal ef the letter will
indicate that the sdvertisement is meant fer SC candidates.
The applicanﬁﬂbeing an OC candidate M@ cannet claim any rig

)
te be pested against that poE%ZEf he is selected. Further

E}ﬂfhe reasen given for'not pursuing the advertisement fer the
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pest ef Feremin as—giwer in the abeve queted letter is
conﬁincing. In‘the impugned lettér éléo it is.stated that.
the gdvertisement has been cancelled in view of the changed
functienal reqguirements ef the yard., Nebedy can cempel the
gova%nment te pest @ candidate even if he is empanelléd fer
that pest unless there is need te fill up the pest. Circum-
stances will change betwean the peried ef written/interview

and the actual date when the effice erder te be issued fer

appaintment on the basis ef the selectien proceedings,

Unlegs mala fide intension is breught en recerd fer net
pesting the selected candidate the nempursuval ef the adverti-

sement cannet be a cause fer challenge,

6. In view of what is stated abeve I find that this

02 is deveid of merits., Hence it is dismissed &t the admissien

{ R.RANGARAJAN )
Member (Adwn . )

stage itself. Ne cests,

Dated: 10th Zpril, 19366

( Dictated in Open Ceurt )
f “¥ﬂéf;
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